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BEFORE THE CENIRAL ADI'IISTRATIVE TRIBUAL
BANGALORE BEIICH BAYGALCRE

DATED THIS THE|5TH AUGWST, 1987.

Present: Hon'ble Sri P, Srinivasan Member (A)

APPLICATION 1NO.1632/86(F)

Sri P.K, Paulraj
Superintendent
Postal Stores Depot ]
Hubli - 580 029 .o Applicant
(Sri M.R, Achar ... Advocate)

VS &

1, Director General (Posts)
Departmentsof Posts
Dak Tar Bhavan
New Delhi - 110 OOl

2. Postmaster General
Tamil Nadu Circle
Madras - 600 002,

3, Postmaster General
Karnatake Circle
Bangalore - 560 001

4, Director of Accounts (Postzl)
Tamil Nadu Circle
Madras - 600 105,

5. Deputy Director of Accounts (Postsl)
GPO Buildings (Karnstska Circle)
Bangalore - 560 0OOl. - Respondents

(Sri M.S. Padmarajaich ... Advocate)

This application has come up for
hearing before this Tribunal today, Hon'ble P, Srinivasan,

Member (A) made the following:

O R D E R

In this application under section 19

of the Administrative Tribunals Act, 1985, the applicant

who was working as Assistant Superintendent of Post
Offices on 1,1.1973 and was promoted to the Postal
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Superintendent Service Group 'B' with effect from $

12,12,1973 has made 3 prayers,

2. Firstly, he wants a direction to
the respondents to fix his pay in the cadre of

Assistant Superintendent of Post Offices as on
1,1,1973 in the new pay scale prescribed for that
post from that date,

3. Secondly, since he was notionally
promoted to the Higher Selection Grade (1) with

‘ effect from 9.4,1975 his pay in that grade should
be fixed as on 9.4.,1979, applying FR 22 C. and

4, Thirdly, his pay in the Postal

‘ Superintendent Service Cl1l.II (to which he was promoted
from 12.12.1973) be refixed from 9.4.1975 on the

‘ basis of the pay he would have been entitled to

as H3G (I) on that date, applying FR 22 C,

5, Reply has been filed on the behalf

of the respondents. Shri M.R., Achar, Learned Counsel
for the applicent and Shri M.S. Padmarajaiah, learned
Counsel for the res»ondent have been heard, The
position that hzs emerged out of the arguments on
both sides is that the applicant was indeed working

‘ as Assistant Superintendent of Post Offices (ASP)

on 1.1.1973 and is therefore, entitled to the

.

2 '; fixation of his pay from that date in that grade

', ¥in the revised pay.scalef, The prayer is allowed

\i?sand the respondent is directed to fix the pay as on

¥

Fe ZZ° 1,1.1973 in the revised pay scale of ASP,

.!.-'-
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6. As for Lhe second prayer that
the applicant's pay i# H3G (I) to which he was
notionally promoted from 9.4,1975 should be
fixed as on that date|under FR 22 C, the
position is that When‘the applicant was so
promoted, the post of‘PBG (I) was nottreated

a@s one carrying higher responsibilities than
that of Assistant Superintendent and therefore,

the applicant is not eligible for his pay in

H5G(I) being fixed under FR 22 C. This prayer

is therefore, rejected.

¥ As for tre third preayer, the
applicent's pay in PSS C1,II from lé.lﬁ.i973 vihen
he was promoted to thaL cadre is not the subject
of controversy, -ﬁ:*ﬁqd nt's submission
is that with effect frfm'9.5.1975 he was given a
notional promotion to the post of H5G (I) which is

already been promoted En 12,12,1973. Therefore,

lower than the post of PS3 Cl1.II to which he had

he wants that on 9.4.l?75 his pay in HSG (I)

should be first fixed and thereafter his pay on

and from that date in PSS C1,II should be determined
under FR 22 C, As menﬁioned earlier the pay of the
applicant in HSG (I) a on 9,4,1975 has to be fixed

wrdoa FR‘?’?—C
applying FR 22 a (11) aqd thereafter taking that

pay into account the applicant's pay in P35S C1,II

from the same date wil% have to be fixed under FR 22 C,
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The respondents are directed to do this now
and fix his pay in PSS C1,II from 9.4.1975

accordingly, The third prayer is allowed,

8. In the result the applicastion

is partly allowed, Parties to bear their own

costs,
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